CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI |
0.A. No. 1417/199%0 ' 199 \
T.A. No. . _
DATE OF DECISION_30.8,1591. .
\ _:_.Smt. isha Devi Srivastave Petitioner -
Shri FeF. Oberoi ~_ Advocate for the Petitioner(s)
Versus
Union of India & Others Respondent

Mrs. naj Kumeri Chopre

CORAM

Thc Hon’ble Mr.F, K, KiRTHA

, VICE CHAIRMAN(J)

The Hon’ble Mr.D. K. CUAKRAVORTY , AL INISTE "111L MEMBER

To be referred to
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Whether their Lordships wish to see the fair copy of the Judgement ? | ]

o
to be circulated to other Benches of the Tribunal ? /

JUDIMENT
BLK. Kartha, Vice Chairman(J))
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-widow, one daugh

educstior and a
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ompassionate grounds on the death of her
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4 months. The deceased had left behind the

bout 22 years, is ummarried axd she is study
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icant has been sanctioned family pension ot
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Advocate for the Respondent(s)

Whether Rep‘orters of local papers may be allowed to see the Judgement ? jffﬁ
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